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RAJYA SABHA

Mon'day, the 3rd August,
Shravana 1914 (Saka)

1992/12th

The House met at eleven of the
Clock. The Deputy Chairman in the

Chair. )

MEMBERS SWORN
1. Shri Ramji Lal (Haryana)
2. Bhri Shamsher Singh (Haryana)

Setting up of a High Couri Bench
at Dharwad

*361. SHRI J. P. JAVALI: Wi\ the
Ministey of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whether it is a fact that the
Karnataka Legislative Assembly and
the Council, have on the 31st March,
1992 passcd unanimous  resolutions,
urging upon the Central Government
to cstablish a Bench of the High
Court in Northern Karnataka;

(b) whether the State Govern-
ment has proposed Dharwad as the
location for the Bench; and

(Y il so, what steps are  being
laken to establish the Bench at an
carly date?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. BHARDWAJ): (a) to (¢} The
Chief Minister of Karnataka intima-
ted vide his letter dated 24th April.
1992 that the Karnataka Legislative
Assembly and the Council in their
Session in March, 1992 had unani-
mously passed resolutions urging the
Government of India for cstablish-
ment of a Bench of the Karnataka
High Court in the northern Karna-
taka area. The Chief Minister was
requested in May, 1992 to send a
specifia, !definite proposal indicating
the exact lodation of the proposed
High Court Bench, in consultation
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with the.Chief. Justice of the High
Court, in terms of Section 51(2) of
the States Reorganisation Act 1956.
Necessary actiorr in the matter can
be taken only on receipt of such a
proposal. !

SHRI J. P. JAVALI: Madam, both
Houses of the Legislature of Klarna-
taka have passed a unenimous re-
solution that a Bench of the Karna-
taka High Court be established in
northern Karnataka and I have re-
ceived a communication from the
Chief Minister of Karnataka that a
Bench be established in Dharwad in
northern Karnataka., T would like to
know whether the Government has
received this communication and
what steps are being taken fto
establish this Bench in Dharwad.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI K. VIJAYA BHASKARA
REDDY): Madam, in the answer it
has been made clear that the Chief
Minister has already written to us
saying that it should be located in
northern Karnataka., ' He has not
named any specific place. We have
written to the Government of = Kar-
nataka to come forward with a spe-
cific proposal in consultation with
the Chief Justice of Karnataka.

SHRI J. P. JAVALI: I have recei-
ved a communidation from the Chief
Minister of Karnataka that the Cabi-
net Committeec of Karnataka Gov-
ernment has suggested Dharwad as
the place. The question hlad been
rpised earlier also and everytime
when this question was asked we
were told that the Karnataka Gov-
ernment had been asked to consult
the Chief Justice of Kamataka. I
don't know about the Chief Justice
of Karnataka High Court. I want to
know why there is a delay in the
consultations between the Govern-
ment of Karnataka and the Chief
Justice. Another point is thiat unfort-
unately the Karnataka High Court
does not have a Chief Justice for
the full term. T want to know why a
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Chief Justice is not appointed to
serve the full term jn Karnataka.

SHRI K. VIJAYA BHASKARA
REDDY: Sir, we have received a
letter from the Chief Minister of
Karnataka saying that ...(Interrup.
tions) ...

SHRI P. UPENDRA: Not ‘Sir’ but
‘Madam’ (Interruptions) ...

THE DEPUTY CHAIRMAN: He is
by passing me by geing directly to
Mr. Javali... (Interruptions) . .,

SHRI K. VIJAYA BHASKARA
REDDY: Madam, I had received a
lettier from the Chief Minister in
April saying that the Assembly and
the Council had passed a resolution
that the location of the High Court
Bench should be in North Karnataka.
I wrote back a letter in May asking
him to come forward with a specific
place, to recommend a place in con-
sultation with the Chief Justice.....
(Interruptions) ...

SHRI .J P. JAVALI: He recom-
mended., . (Interruptions)..,

THE DEPUTY CHAIRMAN: Please
Let him finish.

AT @ 90 g wrT dfFe ) L.

SHRI K. VIJAYA BHASKARA
REDDY: I have not received a letter
from the Chief Minster again speci-
ficially saying that it should be
Dharwad. I have not received any
communication from him. I had also
~aid there, that he might consult the
Chief Justice and come forward with
a proposal. I have not received any
communication.

SHRI J. P. JAVALI: How about
the Chief Justice being appointed for
the full term?

SHRI K. VIJAYA BHASAKARA
‘REDDY: Only recently the post ©f
Chief Justice fell vacant. Till about
a month back there was a chief Jus-
tice. There will be another Chief
Justice appointed in a few dayg time.
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SHRI SOMAPPA R. BOMMALI:
Madam, this matter is pending for
the last 15 years. When Hegdeji was
the Chief Minister and when I was
the Chief Minister we did write to
the Government of India. We met the
Law Minister, We represented to the
Jaswant Singh Commission also that
it wag an absolute necessity tg have
a Bench in North Xarnataka. We
suggested Dharwad as the place some
gix years back and correspondence
to that cffect is there. Will the Gov-
ernment of Indig take expeditious
steps to get replies from the Chief
Minister and estiblish a Bench as
early as possible?

SHRT XK. ‘VIJAYA BHASKARA
PEDDY: Sir, I know that the Chief
Ministers from Mr. Gundu Rac's time
bave been parficular in starting a
Bench in Dharwad. From the begin-
ning  firs!, it was Mr. Gundu Rao,
then Mr. Hegde, then Mr. Bommai
and now even the present Chief
Minister, all have said that there
should be a Bench in Noriih Karna-
taka, Mr. Bommai, and now even the
present Chief Minister have said that
there ghould be a Bench ip North
Karnataka. But the present Chief
Minister has not specifically men-
tioned Dharwad. Anyway, the Gov-
ernment of India has asked him and
I hope the Chicf Minister would con-
sult the Chief Justice and come
forward with propesal. 1f they both
recommended, then the Governmeni
of India will not stand in the way.
Only one thing, the High Court of
Karnataka has been saying that the
Court should not be divided and it
should be located only in the Head-
quarters of the Capital. Tha* is the
opinion of the Karnataks High Court.
Now I do not# know if they have
changed their opinion. The Chief
Minister should consul{ the Chief
Justice and if they come forward
with their proposal for Dharwad, we
have no objection. -

SHRI SOMAPPA R. BOMMATI:
Madam ... (Interruptions)...
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SHRI SOMAPPA R. BOMMAI: The
Chief Justice, Mr, Chandrasekhar,
and the Chief Justice Mr. Mallimath
have recommended a Bench,

R act |
SHRI X. VIJAYA BHASKARA
REDDY. I know only about the

latest position, No Chief Justice has
agreed so far. There is ng letter from
the present Chief Justice saying that
they have agreed vupon Dharwad.
There was one Chief Justice who
said, that we must first of all create
the infrastructure and without that
it would not be possible to establish
2 Bench. Np Chief Jugtica of Kar-

nataky has racently written to  the
Government of India saying that
Dharwad is the best place.
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FZar & fF wgwr agn wE gL
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AgvEAl, ag wEravy € i wfew feus
gy wfeem femige 1 T7KR 9T ¥ g9 T4
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mE W A oawE e FvT A
Fa7 T faia Y | wgew fog FHEe
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Iaafa ST S d69 § 9
difsrg @1 Jamwm i AEE mE |
PROF. 1. G. SANADI. Writ peti~

tion is an important legal weapon in

the armoury of the legal reign to
seek justice,
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Saawrafd Pleasg don't attribute

motives. W7 WOAT €A FA 1
Don’t attribute motives.
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¢ hag already said it.

SART K. VIJAYA BHASKARA
REDDY: I have said it a number of
times.. . (Interruptions)...

B0l S0 AR 1 RqeA gRw A Sl
ferde fwar 9T (Samu™)
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SHRI K. VIJAYA BHASKARA
RFDDY; Though it was referred to
the Jaswant Singh Commitiee, the
Jeswant Singh Committee has not
szid anything about the Karnataka
Bench. They only said it should be
anywhere, buf we should not start a
Bernch without creating the infras-
tructural facilities. They have not
mentioned Dharwad. Accordisg te
Secion 51(2) of the States Reorgami-
sation Act, we have been somsuléimg



7 Oral Answers

the States, the Chief Minister and
the Chief Justice; if they recommend
a place, we have been accepting it.
That is the principle that we have
been following. Even in Karnataka,
we are following the same, The pre-
sent Karnataka Government has not
come forward specifically saying that
it should be Dharwad. It has only
mentioned nothern Karnataka area.

SHRI SHABBIR AHMAD SALA-
RIA: Madam, not only about the
High Court of Kamataka, but I
would also like to know from the
hon, Minister as to what would b= t:e
Government’s policy with regard to
establishment of the Circuit Benches
of the Supreme Court of Tndia in
Bombay, Madras and Calcutta. T.ook-
ing to the fact that India is a vast
country, that the population cf India
is touching one “Arab”, tha: lhe
arrears of cases in the Supreme Court
are piling up, and that poor people
cannot travel thousands of miles....

THE DEPUTY CHAIRMAN: Please
be brief.

SHRI SHABBIR AHMAD SALA-
RIA: I will be very brief, What
happens in actual practice is thaj it
is only the rich who can come to
the Supreme Court. Sp taking into
consideration these compelling cir-
cumstances, would the Government
state as to what its policy is wilh
regard to setting up Benches of the
Supreme Court of India in the other
three metropolitan cities of India so
ihat the people from Southern India,
Northern India, Western MNndia and
Eastern India who are poor and who
belong to the downtrodden straiz of
the society and also the middle-class
can come to the Supreme Court and
seek justice? This is a very reason-
able request.

THE DEPUTY CHAIRMAN. I
understood it and I am sure that he
understood it better.

SHRI K VIJAYA BHASKARA
REDDY: Madam, that question does
not arise out of this one, But still I
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can say that this has been put for-
ward to the Supreme Court a num-
ber of times and every time the
Supreme Court had considered jt and
said that it was not desirable to have
Benches anywhere else except in
Delhi. As of today, the policy of the
Government is ty continue with the
present thing. \

Promotion of Competitive Market-
Economy

*362, DR. SHRIKANT RAMCHAN-
DRA JICHKAR: Will the Minister
of PLANNING AND PROGRAMME
NMPLEMENTATION be pleased fo
r::tate;

(a) in what matter the Planning
Commision proposeg to promute com-
petitive market economy under eco-
nomic reform envisioned by Gavorn-
ment; and

(b) the manner in whicn the pro-
posed competitive market econoiny
will  co-exist with multinational
monopolies likely to enter the Indian
economy?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-
TATION AND THE MINISTER OF
STATE N THE MINISTRY OF
NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):
(a) and (b) A statement is laid on
the Table of the House.

Statement

(a) and (b) The key clements of
the economic policy proposed for the
Eighth Plan period arc: liberalisation
of tht foreign trade policy, gradual
reduction in the customs duties, fur-
ther drlicensing and deregulation of
industries, phased decontrol of ad-
ministerad prices of industrial pro-
duets and interest rates in the finan-
¢ial scctor so as to improve produc-
tivity of industry and build up com-
potitive efficiency. These, along with
a more efficient public sector, are
expected to enhanmce the competitive
cfficiency of the economy. In this
competitive economy environment,
foreign investment in priority areas
subject to national objectives is ex-
pected not only ta complement de-



